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The Number of discontinued Old-Age Pensions

SH. NEERAJ SHARMA (FARIDABAD NIT):

Will the Chief Minister be pleased to state:-

a) the number of old -age pensions made from the Parivar Pehchan Patra/Family Identity Card from 1%

b) the documents on the basis of which the old-age pension was made prior to the Parivar Pehchan Patra
/Family Identity Card together with the document on the basis of which the age of beneficiaries
was verified before Parivar Pehchan Patra along with the name of the officer by whom the age was

c) the process which is being adopted for making old-age pension from Parivar Pehchan Patra and the

d) the district-wise details of the old-age pensions discontinued through Parivar Pehchan Patra
togetherwith the basis of which the said pensions have been discontinued along with the details

July, 22 till to date;

verified;

document on the basis of which the age is being verified together with the details thereof; and

thereof?

Sir, the reply is as under:-

which the old-age pension was
made prior to the Parivar
Pehchan Patra /Family Identity
Card together with the
document on the basis of
which the age of beneficiaries
was verified before Parivar
Pehchan Patra along with the
name of the officer by whom
the age was verified,

Sr. Questions Reply

No.

a) |the number of old -age| Total number of 39,175 Old Age Pensions has been
pensions made from the | sanctioned from 1% July, 22 onwards till date (i.e. 13-03-
Parivar Pehchan Patra/Family 2023) on pro-active basis after seeking consent of the
Identity Card from 1% July, 22 beneficiary based on Parivar Pehchan Patra.
till to date;

b) | the documents on the basis of | In this regard, it is submitted that following documents were

required to sanction the old age pension prior to Parivar
Pehchan Patra:-

1. The applicant of domicile and resident of Haryana
State for last 15 years or more had to submit any of
the documents like Ration Card, Voter ID Card,
Voter list, Pan Card, Driving license, Passport,
Electricity/Water bill, documents of land/house/ LIC
Policy/registered rent deed of rented house or
Domicile Certificate of Haryana for proving his
domicile.

2. His/her income from all sources together with that of
his/her spouse does not exceed Rs. 2,00,000/- per
annum.

3. Birth certificate issued by Health Department

/School Certificate/Driving License issued before
16.06.2016 /Passport/ Pan card with self photo
issued on or before the year 2005/ voter ID card/
with self photo voter list, applicant can submit any




one of these documents for assessing his/her age.

If applicant is not able to provide any of the
documents related to age then he can provide his
son/daughter birth certificate/ School Certificate
showing 40 vyears of age issued by Health
Department/School. The school leaving certificate or
any certificate regarding date of birth issued on plain
paper by the school is not acceptable.

And in case an unmarried/issueless applicant who
does not have any document mentioned above then
concerned District Social Welfare Officer (DSWO)
shall refer his case to a team of two doctors
constituted in District Civil Hospital for assessing
the age of applicant.

All the documents required for sanctioning of Old Age
Pension were to be verified by concerned District Social
Welfare Officer. With the launch of Pro-active benefit
delivery, the documents are no longer required and the
process has been simplified.

c) |the process which is being | The Standard Operating Procedure (SOP)/ process followed
adopted for making old-age | for proactive service delivery of Old Age Samman
pension from Parivar Pehchan | Allowance through Parivar Pehchan Patra (PPP) is enclosed
Patra and the document on the | at Annexure-1 in respect of Citizen Resource Information
basis of which the age is being | Department (CRID).
verified together with the The following documents are accepted electronically by
details thereof; and Citizen Resource Information Department (CRID) for proof

of age for Old Age Pension in PPP:-
1. Birth certificate
2. School leaving certificate along with school records
showing the name.
3. Matric certificate.
4. Voter ID card issued on or before 2017.
d) | the district-wise details of the | Old Age Pension of total number of 22,198 beneficiaries’

old-age pensions discontinued
through Parivar Pehchan Patra
togetherwith the basis of which
the said pensions have been
discontinued along with the
details thereof?

stands discontinued on the basis of Parivar Pehchan Patra
data. The district wise detail as on 13.03.2023 is available at
Annexure-2 in respect of Social Justice, Empowerment,
Welfare of SC & BC and Antyodaya (SEWA), Department.




Government of Haryana
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(For proactive service delivery of Old Age Samman Allowance)

08th June 2022

IR

huafar ™ g afia

Parivar Pehchan Patra

Citizen Resource Information Department Government

of Haryana

"Annexure-1"'



SOP for proactive service delivery of Old Age Samman Allowance

a. Purpose: This process shall be followed for proactive service delivery of Old
Age Samman Allowance through Parivar Pehchan Patra

b. Stakeholders: Following are the key stakeholders for the process:

Sno

Name of the stakeholder Type

CRID Owner

Social Justice & Empowerment Department, Stakeholder
Haryana

c. Process:

no

Details Responsibility

SHORTLISTING ELIGIBLE
BENEFICIARIES

On the 1st day of each month, FIDR shall identify all such citizens:
e who are turning 60 years of age in next 3 months as per their
data present in FIDR. CRID
e who are 60 years or more and who are either not an active
beneficiary of

Old Age Samman Allowance or have not denied to receive the
allowance from Government.

For all citizens identified in Step 1, their data of family income
and age, whichever is “NOT VERIFIED” in FIDR, shall be pushed
for verification as per the following process:

e Incase Age is not verified, the citizen details are pushed to the
team lead of the respective Local Committee of the citizen for CRID
verification. The team lead verifies the age of the citizen
through a documentary proof provided by the citizen &
uploads the same on the DOB verification app.

e Incase Income is not verified, the family data is pushed to the
respective Local Committee of the citizen for verification. The
family income, as calculated through the process laid down for
the same in FIDR basis the inputs received from Local
Committee members, is marked as verified

income in FIDR




The data pertaining to all such shortlisted citizens whose date of

birth and CRID
income are “VERIFIED” in FIDR shall be shared with the
Social Justice
Department through an API based mechanism
Social Justice Department shall check whether the citizen is

. . .. Social Justice
already present as an inactive beneficiary of the Old Age Samman

Department

Allowance in their database. In case, the beneficiary is found as
inactive, his/her Allowance shall be re-

instantiated from the current month and the beneficiary shall be
marked as




S.n

Detail
s

Responsibili

ty

Active. The respective beneficiaries are notified through SMS
regarding re-
instantiation of their Old Age Samman Allowance.

For the remaining shortlisted citizens, the department shall obtain
the consent of the citizens for application of Old Age Samman
Allowance as per the process (preferably online) laid down by the
Department.

For all positive responses received (wherein citizen opts for the
Allowance), the department shall initiate the process for
registration of new beneficiaries

in Old Age Samman Allowance as per their existing process.

Social Justice
Department

All responses received against the shortlisted citizens in Step 5
shall be shared back with FIDR through an API based mechanism.
FIDR shall mark the responses received for future reference.

CRID/ Social
Justice
Department

MARKING THE INELIGIBLE
BENEFICIARIES

On the 1st day of each month, FIDR shall also check for “VERIFIED”
income of

all active Old Age Samman Allowance beneficiaries & their spouses
in FIDR

CRID

Incase the “VERIFIED” income of beneficiary & spouse is more
than Rs.

2,00,000/-, FIDR shall share the data of such beneficiaries
with the Department.

CRID

All such beneficiaries shall be marked as inactive in the
Department database. The Allowance of all such beneficiaries
shall be ceased from the specified month and the same shall be
shared back with FIDR through an API based

mechanism

Social Justice
Department
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HARYANA GOVERNMENT
SOCIAL JUSTICE AND EMPOWERMENT DEPARTMENT
Notification
The 7th July, 2022

No. 371-SW(4)-2022.— Whereas, the Social Justice and Empowerment Department, Haryana is
implementing the "Old Age Samman Allowance Scheme 2005”, as amended from time to time, to provide
the social security to old persons who are unable to sustain themselves from their own sources and are in
need of financial assistance.

And whereas, under the Scheme, the financial assistance in form of pension is being provided to the
residents of Haryana having age of 60 years or above, as per the extant guidelines of the scheme.

And whereas, the State Government is issuing Parivar Pehchan Number to each family which is
resident of State of Haryana under section 5 of Haryana Parivar Pehchan Act, 2021.

And whereas, under Section 6(2) of the Haryana Parivar Pehchan Act, 2021, the information of a
family in the Family Information Data Repository which is verified or authenticated may be accepted
subject to such other conditions as may be specified by the Haryana Parivar Pehchan Authority as
conclusive proof for the purpose of determining eligibility for or the provision of any Scheme, Service,
Subsidy or benefit provided or implemented by or on behalf of the State Government or any Government
agency or local authority without any additional document or proof.

Now, the Government of Haryana hereby notifies the following procedure for sanctioning of new
beneficiariesunder the Old Age Samman Allowance w.e.f. 31/03/2022:-

1. An eligible person for receiving the benefits under the Scheme shall hereby be required to have a Parivar
Pehchan Number for determining his/her eligibility for Old Age Samman Allowance Scheme.

2. The data fields as mentioned in Table VI of Government Notification No. 2/2/2022-1CRID(5) dated
29.04.2022 regarding Old Age Samman Allowance Scheme and tagged with the Parivar Pehchan Number
(PPN) of the person, shall be provided by Haryana Parivar Pehchan Authority for determining the eligibility
under the Old Age Samman Allowance Scheme.
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3. The Social Justice and Empowerment Department shall, on a monthly basis by 10th of every
month, provide the upgraded list of beneficiaries electronically through secure data transfer process
to HPPA.

4, Haryana Parivar Pehchan Authority shall provide in an electronic form through a secure data

transfer process, the list of the persons, who as per data maintained by Haryana Parivar Pehchan
Authority are eligible for Old Age Allowance under the Scheme of this department, alongwith
their details every month by 15th of that month. The persons included in the list will be of the age
of 60 years or above whose income and that of the spouse together is not more than Rs. 2.00 lakhs
per annum and who is resident of Haryana for atleast last 15 years. The details as provided by the
HPPA particularly the ageof the person, his/her income status, residence proof and bank account
of the person will not require any further verification by Social Justice and Empowerment
Department, Haryana. However, if any specific fact otherwise comes to the knowledge of the
department regarding correctness of the information/verification, the same will be forwarded by
SJE, Deptt. to the Haryana Parivar Pehchan Authority through the online grievance handling
process for further inquiry or/and into the verification.

5. After determination of the eligibility of the person under the scheme, the intended beneficiary will
be contacted by the concerned District Social Welfare Officer office or any other authorized
Government representative, for obtaining his/her consent for availing the Old Age Samman
Allowance. DSWOs willcomplete the consent process by the last date of the month in which the
data has been pushed. The Pension ID will be issued by the Department of SJE by 7th of the next
month. District Social Welfare Officer (DSWO) will ensure that the person is not drawing any
other pension as per the scheme guidelines. In case any information is available with DSWO
regarding the corrections of the verified data provided by HPPA, then the same will be intimated
through the online grievance handling process established by HPPA using the login credentials of
the DSWO provided by HPPA. After receipt of intended beneficiary's consent and inquiry,
concerned District Social Welfare Officer will sanction online, on the portal of the SJE
Department, the Old Age Samman Allowance in the beneficiary's favour and a Unique Pension
Identification Number will be generated and further provided to the beneficiary.

6. However, the applications pending on PPP portal as on 25th April, 2022, when the old procedure
has been stopped, will be dealt as per the procedure which existed earlier.

VINEET GARG,
Chandigarh: Additional Chief Secretary to
Government Haryana,The 7th July, 2022. Social Justice and Empowerment

Department.

9738—C.S.—H.G.P. PKI.



District wise withheld Report in respect of Old Age Samman Allowance as on date 13/03/2023

"Annexure-2"'

Sr District Total Details/Reasons of Pension with held
No 251 Beneficiary or Beneficiary or | Beneficiary or | Total Beneficiary reported
Pensio his/her spouse his/her spouse | his/her spouse | Income of as Dead
- found as found as found as Ex- beneficiary
n with . .
held Government Government service men and his/her
Pensioner Employee as spouse
As per As per per PPP Asper | As found more | By As As
DSWO PPP DSWO | per | than Saksh | Per | per
PPP | prescribed | am RGI | PPP
limitas per | Yuva
PPP
1 Ambala 668 1 85 4 0 6 391 2 29 150
2 Bhiwani 871 0 69 0 0 0 379 238 19 166
3 | Charkni 350 0 63 1 0 0 220 1| 10 55
Dadri
4 Faridabad 494 0 36 1 0 1 325 63 7 61
5 Fatehabad 923 1 38 1 1 1 734 4 24 119
6 Gurugram 605 0 54 2 0 0 194 291 14 50
7 Hisar 1793 0 119 1 0 0 462 902 41 268
8 Jhajjar 977 1 102 1 0 0 424 316 18 115
9 Jind 1809 1 96 2 0 0 476 1017 20 197
10 | Kaithal 1281 0 55 15 0 0 465 563 14 169
11 Karnal 903 3 126 7 0 2 656 0 16 93
12 Kurukshetra 1658 0 61 18 0 0 643 706 32 198
13 mah'”derga 624 1 99 1 12 0 389 o| 20| 102
14 Mewat 240 1 21 1 0 0 103 84 8 22
15 Palwal 356 0 73 11 0 0 221 0 10 41
16 | Panchkula 155 7 0 0 0 0 66 42 33 7
17 Panipat 595 0 70 1 0 0 301 103 15 105
18 Rewari 509 0 75 3 0 0 310 53 17 51
19 Rohtak 1481 3 127 4 0 0 398 799 28 122
20 Sirsa 1221 0 35 0 2 0 903 138 31 112
21 Sonipat 1985 0 149 6 0 0 535 1021 34 240
22 ;(ram“”a”ag 2700 0 77 2 239 | 560 411 | 1248 | 37| 126
Total 22198 19 1630 82 254 570 9006 7591 477 2569
*RGlI Registrar General of India (Birth &
- Death)
*PPP:-  Parivar Pehchan Patra
*DSW

O:-

Disrict Social Welfare Officer
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